12.03 hrs.

Title: Announcement regarding government business during the week commencing the 51 August, 2002.

SHRI PRAMOD MAHAJAN: (THE MINISTER OF PARLIAMENTARY AFFAIRS AND MINISTER OF
COMMUNICATIONS AND INFORMATION TECHNOLOGY) With your permission, Sir, | rise to announce that

Government Business during the week commencing Monday, the 5 August, 2002 will consist of:-

1. Consideration of any item of Government Business carried over from today's Order Paper.

2. Discussion on the Resolution seeking disapproval of the Securitisation and Reconstruction of Financial Assets
and Enforcement of Security Interest Ordinance, 2002 and consideration and passing of the Securitisation and
Reconstruction of Financial Assets and Enforcement of Security Interest Bill, 2002.

3. Consideration and passing of the following Bills:-

The Negotiable Instruments (Amendment and Miscellaneous Provisions) Bill, 2002.
The Refugee Relief Taxes (Abolition) Repeal Bill, 2002

The Companies (Second Amendment) Bill, 2001

The Scheduled Castes and Scheduled Tribes Orders (Second Amendment) Bill, 2002
The Supreme Court Judges (Salaries and Conditions of Service) Amendment Bill, 2002
The High Court Judges (Salaries and Conditions of Service) Amendment Bill, 2002.
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1. Consideration and agreeing to the Amendments made by the Rajya Sabha in the Prevention of Money
Laundering Bill, 1999 as passed by the Lok Sabha.
2. Discussion and voting on:-

a. Supplementary Demands for Grants (Railways) for 2002-03
b. Demands for Excess Grants (Railways) for 1999-2000

1. Consideration and adoption of recommendations of Railway Convention Committee (RCC) (1999) contained in

their 5" Report on Rate of Dividend for 2002-03 and other ancillary matters.
2. Consideration and passing of the following Bills as passed by the Rajya Sabha:-

a. The Indian Medicine Central Council (Amendment) Bill, 2002
b. The Petroleum (Berar Extension) Repeal Bill, 2002

1. Discussion on the Resolution seeking approval to the rejection of the Award of Board of Arbitration in CA
Reference No. 11/92 for upward revision of pay scale from Rs.1200-2040 to 1400-2600 (Pre-revised) in the
Stenographers Grade 'D' in CSSS.

2. Discussion on the Resolution seeking approval to the rejection of the Award of Board of Arbitration in CA
Reference No. 02/91 for grant of special pay to Private Secretaries (merged grades ‘A’ and 'B' of CSSS).

3. Discussion on the Resolution seeking approval to the rejection of the Award of Board of Arbitration in CA
Reference No. 6 of 1981 relating to revision of rates of overtime allowance as required under the JCM
Scheme.
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SHRI BISHNU PADA RAY (ANDAMAN AND NICOBAR ISLANDS): Sir, the following items may be included in the
next week's agenda:

(1) Regularisation of pre-1961 excess area of land in occupation of individual mainly belonging to local
Borns Community and others and finalisation of survey and settiement of Port Blair Town.

(2) Allotment of alternative land to the members of local borns (pre-1942) community in lieu of land
acquired from them without any compensation or alternative land.
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SHRI VILAS MUTTEMWAR (NAGPUR): Sir, the following items may be included in the next week's agenda:-

(i) The need for formulation of a National Policy for the resettlement of the poor people living in Jhuggi-Jhompris
(i) Midway review of the implementation of the project under the Golden Quadrilateral Scheme.
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MR. SPEAKER: Now, there is a Calling Attention.

...(Interruptions)

SHRI PRIYA RANJAN DASMUNSI (RAIGANJ): Sir, the issue of the Petrol Pump is more important now. That has to
be taken up. Kindly take it up first....(Interruptions)

MR. SPEAKER: | agree with you. Since a number of hon. Members are requesting to take up Zero Hour" first, | take
up the Calling Attention afterwards. | am going to the 'Zero Hour" first.

...(Interruptions)

SHRI PRIYA RANJAN DASMUNSI : | have a submission to make. Today, we did cooperate with the Chair in the
morning on your assurance. Immediately after Question Hour, the Petrol Pump matter is to be taken
up....(Interruptions) So, the Petrol Pump matter should be answered first....(Interruptions) What is this?
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SHRI PRIYA RANJAN DASMUNSI : Sir, the Calling Attention can be taken up later. You may first take up the issue
of Shri Banatwalla; then, the Petrol Pump issue and then the Calling Attention.

MR. SPEAKER: That is what | have said. Please cooperate with me. Please listen to me.

...(Interruptions)

SHRI PRIYA RANJAN DASMUNSI : Sir, you can take up the Calling Attention on Monday also. Mr. Speaker, Sir, we
have no objection if you take up the Calling Attention on Monday. ...(Interruptions)
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MR. SPEAKER: Now, we will take up Shri Banatwalla's issue first. After Shri Banatwalla finishes his submission, as
| have already announced, | will permit Shri Priya Ranjan Dasmunsi to raise his issue. Thereafter, the third issue will
be about floods in Bihar and then other issues will follow. Shri Banatwalla.



